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MR. CHAIRMAN : Motion moved :
"That leave be granted to introduce a Bill to amend the Airports Authority of India Act, 1994. "
SHRI BASU DEB ACHARIA : | oppose the introduction of the Airports Authority of India (Amendment) Bill, 2000.

Very recently, yesterday, a Sub-Committee of the Consultative Committee of the Ministry of Civil Aviation, of which
the hon. Minister is the Chairman, which examined this aspect of the Airports Authority of India leasing out all our
airports, recommended against leasing out of any of our profit-making airports. Their apprehension was that this
would involve a security risk also. That aspect has not been examined. Then, what would be the consequent
results? If our airports are leased out, then a large number of workers would be rendered surplus. What would
happen to them? Their suggestion was that instead of leasing out our airports the Government of India should try
for FDIs for new airports.

The reason the hon. Minister had given in the Statement of Objects and Reasons is that the Government has no
funds for modernisation of the airports. There are 94 Major Airports and 28 are of Civilian Class. A number of
airports are making a profit. There is no need to lease out any of our existing airports.

All these aspects have not yet been examined by the Ministry. Without examining they have decided to lease out
and thus they have brought forward this piece of legislation. This is against the interests of our country and that is
why if this legislation is passed, that will be against the Constitution of our country.
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That is why, | oppose the introduction of this piece of legislation. | demand that the hon. Minister should withdraw
this Bill and should try for F.D.I for new airports. There is no problem if Foreign Direct Investment is there for new
airports. But existing airports should not be leased out. So, | oppose the introduction of this Bill.&€} ( =aum)
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SHRI LAKSHMAN SETH (TAMLUK): Sir, if this Bill is introduced, then the hon. Minister will be jobless.
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SHRI SHARAD YADAV: Sir, | introduce the Bill.






